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Personal Explanation

[Mr, Speaker]

you raise it, I cannot possibly allow
a discussion here and now. I cannot
even guarantee that a discussion will
be allowed. It will have to be consi-
dered and then we will have to find
time for it. There are so many pro-
cedures, Even if you ask, will the
Speaker be able to say on the spot,
‘Come on; let us have a discussion
tomorrow or the day after’? Is it
possible ? Will he then be able to
adjust the work of the House ?

SHRI 5. M. BANERJEE: I never
said that. I realise your difficulty.
But you must also realise our difficul-
ties.

SHRI N. DANDEKER (Jamnagar) :
This can be closed in a minute. The
rule says: “Every petition shall stand
referred to the Commitiee”. There
can be no question of any discussion.

MR, SPEAKER: Everybody knows
that. S
ot q®o qWo AN (TAT) s
wRiag, W g, ot a7, 7 Fr 8 R
TANRNT R qRGT BIFAT 2,39 !
far ga% ax & w=1 gehoafEaa
fage Fa9e & a1 Faw AFA
grag § 9=t g AT | F AT FEm
fF 39 o Al ATEA F1TH A
I FTATET AT FRET AT

12.33 hrs.
PERSONAL EXPLANATION UNDER
RULE 357

SHRI J. B. KRIPALANI (Guna) : I

do not stand to give a personal expla-
nation, but I sit and give it.

Thé day before yesterday, in the
discussion on Mr. Madhu Limaye's
motion, in my speech I used one
expression which I find I ought not to
have used. I said, nobody can be a
Minister unless there is something
shady about him. If any objection had
been raised then, I would have with-
drawn that word immediately. But I
do so now and I apologize to the mem-
bers on the Treasury Benches, What
I meant to say was that nobody could
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be a Minister wunless he has some
worldly wisdom which the members of
the Opposition lack at present and
which sometime they will gain when
they aspire to that office.

12.34 hrs.
BUSINESS ADVISORY COMMITTEE
TWENTY-SECOND REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
1 beg to move:

“That this House agrees with the
Twenty-second Report of the Busi-
ness Advisory Committee presented
to tlte House on the 20th August,
1968.
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fad, uF 27 w@r ™ g, 99 fF 7o dre
# el "9y # ofw arEw @ 99
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